
 

PRESENT: 

 

For the Applicant  : Mr. Jay Kansara, Advocate 

For the Respondent  : 

 

ORDER 

 

Advance notice was served upon the Respondent but no one appeared. We 

direct Petitioner as well as Registry to send notice to the Respondent  by speed post 

as well as E-mail and file affidavit of proof of service. 

This application is filed under Section 95 of the Code seeking initiation of 

Insolvency Resolution Process against Mr. Rajesh Thakkar, the personal guarantor 

of the Corporate Debtor, namely, M/s. Devnandan Infracon Pvt. Ltd.  

Interim Moratorium under Section 96 of the Code shall commence from the 

date of application. The RP, as suggested by the Applicant, Mr. Hiten Ratilal Abhani, 

Registration No. IBBI/IPA-001/IPP-02068/2020-2021/13231, is directed to file report 

within ten days.  

Matter stands adjourned to 12.09.2022. 

  -SD-       -SD-    

KAUSHALENDRA KUMAR SINGH               MADAN B GOSAVI 
  MEMBER (TECHNICAL)                MEMBER (JUDICIAL) 

sapna

IN THE NATIONAL COMPANY LAW TRIBUNAL 
 AHMEDABAD 

DIVISION BENCH 
COURT - 1 

ITEM No.8 

C.P.(IB)/157(AHM)2022 

Proceedings under Section 95 IBC 
 

IN THE MATTER OF:  

Piramal Capital & Housing Finance Ltd (Formerly Known as 
Dewan Housing Finance Corporation Ltd) 
V/s 
Rajesh Thakkar 

........Applicant 
 
........Respondent 

  

Order delivered on ..04/07/2022 

Coram:  

  

Madan B. Gosavi, Hon’ble Member(J) 
Kaushalendra Kumar Singh, Hon’ble Member(T) 

 


